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1 • 	whether the reoorters of local newspapers may 
be allowed to see the judgment 7 Yes 

To be referred to reporters or not ? 

Uhether Their Lordships wish to see the fair 
copy of the judgment 7 Yes 
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in this application under Section 19 of the 

Administrative Tribunals Act,1985, the oetitioner prays for a 

direction to the opposite parties to regularise the service 

of the petitioner. 

2. 	Sortly stated the case of the petitioner is that he is 

iqorking on casual basis as Grade-fl Eemol•oyee under O? Nos.3 and 

4 since 1982 till to-day. The grievance of the petitioner is 

that his services have not been regularised. No counter has 

been filed in this case though liberty was given to the 

opposite parties to file counter since 20.5.1991. Mr.h.K.Mishra 

learned Standing Counsel orayed for an adjournment to file 

counter. Ne refused to grant any further adjournment because 

there was no response from the postal deoartment and the facts 

being very simple in nature we did not think it worthwhile to 

grant any further adjournment. In paragraph 4(c) of te 

oetition the petitioner has stated in detail the number of 

days worked by him in the years 192,1983,l984,1985,1986,1987, 

1988,1989 and 1990 which has not been counteracted by the 

opposite parties. it is found from paragraph_4 (c) that the 

oetitioner has worked for 257 days in the year 1983 and so 

far as other years are concerned, the petitioner does not say 

that he has worked for 240 days in any of those yearstherefore 

following the guidelines laid down by Their Lordships in the 

case of Surinder Singh and Dak Tar Mazdoor Uniohs vs.Union of 

India and others reported in xl-iIR  1986 SC 584, IR 1987 SC 2342, 

itIR 1988 SC 519, we would direct that the opoosite parties 

should calculate the total nurrer of days of service rendered 
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by the oet it ioner 	 r 

for regular appointmenL along with other casual 

emol6yees similarly circumstanced and after adjudicating 

the suitability of the different casual labourers, the 

suitable persons should be appointed against vacant oost 

in existence. In Misc.aprlication No.96 of92, the 

oetitioner submits that vacant oosts are in existence 

un the Industrial Lstate Post Office, Nayabazar Post 

Office and Manglabag Post Office. If the statement is 

true and correct, then the competent authority should 

consider regularisation of the services of the petitioner 

in any of these three posts subject to the suitability 

being found in respect of the petitioner. Thus the 

application is accordingly disposed of leaving the 

parties to bear their own costs. 
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